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DEMAND NO. 106—DEPARTMENT OF
PARIIAMENTARY AFFAIRS

“That & sum not exceeding
Rs. 16,07,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976,
in respect of ‘D¢partment of Parlia-

r»

mentary Affairs’.

DeManp No. 107—SECRETARIAT OF THE
VICE-PRESIDENT

“That a sum not exceeding
Rs. 417,000 on Revenue Account
be granted to the President fo com-
plete the sum necessary to defray
the charges whih will eome In
course of payment during the year
ending the 31st day of March, 1976.
in respect of ‘Secretariat of the
Vice-President'.”

* v———

18.09 hrs,

APPROPRIATION (NO. 2) BILL,*
1975

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Sir, I
beg to move for leave to introduce a
Bill to authoris¢{ payment and appro-
priation of certain sums from and out
of the Consolidated Fund of India for
the Services of the financral year
1975-76.

MR. SPEAKER: The question is:

“That leave be granted to ntro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the Services of
the financial year 1875.76.”

The motion was adopted.

2) Bill, 1075
SHRI C. SUBRAMANIAM: Sir, 1

introduce 1 the Bill,

I beg to movett;

“That the Bill to authorice pay-
ment and appropriafion of certain
sums from and out of the Consolj.
dated Fund of India for the :ervices
of the financial year 1975-76, be
taken intp consideration.”

MR. SPEAKER: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conscli-
dated Fund of India for the gervices
of the financial year 1973-76, be
taken intg consiferation.” *

Mr., Madhu Limaye.
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{ {Introduced/moved with the recommendation of the President,
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SHRI DINEN BHATTACHARYYA
{Serampore): Opn several occasionsg it
hag been mentioned in thic House
that the refugees in West Bengal have
not been treated properly. The Gov-
ernment of West Bengal submitted a
master plan and there they mentioned
that at least a sum of Rs. 156 crores
will be necessary for the re-settlement
of these refugees. The Minisier him.
self assured here that a Committee
will be set up to go Into the matter.
A raw deal hag been meted oui to the
refugees of Easlt Bengal now staying
in West Bengal in comparison to the
refugees coming from West Pakistan.
This is an established tact. The Gov-
ernment of West Bengal also tried to
draw the attention of the Cenlre
urging that some prover ang imme-
diate steps must be taken. My sim-
ple question to the Mimster is as to
what happened to the Commiitee
which was about to be formed tut
the Planning Minister, Secretary of
the Planning Ministry refused to be
included in that Commitiee and from
that day the idea of setting up the
Committee to go into the matter of
disparity and discrimination raised
here was dropped? The Minister may
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kindly let us know as to what is the
position? What hag havpened to the
giving of right of ownership to the
plot holders of the squatters colony
and what has happened to the deve-
lopment of those colonies? After 27th
year of independence they are mnot
living {like human beings. We feel
ashamed that thousands o? refugees
are leading a sub-standard life. They
have mo means of employment, no

means of livelihood and we are doing
criminal offence to these poor refu-

gees. So my question to the Minister

is this. Kindly slate what the stale
of affairs {n this matter 1s. What is
it that you are going to do in respect
of what you promised and assured
m this House that you will take pro-

per. positive and concrete steps and
you will form the Commjitee. What

hags happened to that Cummitice?
These are my questions.
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MR. SPEAKER. You cannot circumti.
vent like this. You just get up and
then try to speak.

st Qo QWo FAWT : FFa A
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CT I A

SHRI S. M. BANERJEE; Mr. Speak~
er, Sir, I wanted your permission
right in the beginning. I shall only
confine myself to those points which
directly concern the Finance Minister.
Sir, fortunately, the Finance Minister
is here; Mr. Subramaniam is here. AS
he hag returnedq from abroad, I do
not want to tax him. But, he is fully
aware that according to the Pay Com-
mission’s recommendation which bas
been accepted by the Govarnment. ...
Sir. Will you ask Mr. Vayalar Ravi
not to disturb the Minister?

SHRI C. SUBRAMANIAM; I know
what he is talking.

SHRI S. M. BANERJEE; I want
him to listen also. According to the
Pay Commission's Recommendation
which has been accepted by the Gov-
ernment, Sir, Central Government
employees are entitled 1o five instal-
ments of dearness allowance. But,
Sir, with all our eloquence, with alt
our force, gincerity and humility and
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what else, we have not bacn able to
convince the Finance Secretary in
both the meetings held on the 15th
and 21st April 1975. We could mot
extract any assurance from him. Hie
only reply was that he will convey
our views to Government. By Gov-
ernment, I mean, the Finance Minister
who is included in (Government, It
will really be a great tragedy if the
Central Government employees are
not paid their earned dearness allow-
ance of five instalments. I would
also like o know from the Govern-
ment, since no amount has been pro-
vided in the Budget, since there is no
provision in the Budget—thig has been
commenteq upon by the Pressg also—
whether it is a fact thai the Deputy
Chairman of the Planning Comn:mrssion
has stood in the way ol this payment
and if so, it is the duty of the Gov.
ernment t{o overcome that and in 1e.
gard {o that, the Cabinet sghould take
a decision ang pay these flve instal.
ments,

My second point is in regard to the
payment of ad-hoc dearness allowance
which hag been recommended by the
P&T to the PFinance Minisiry for
extra  departmental gtaff. Extra-
departmental employees number ab-
out two lakhs. Thy have not been
pald dearmess allowance instalments
although Central Goverament emplo.
vees have been paid eaddier. It is a
question of payment of dearness al-
lowance on ad-hoc basis. I would
request the Government that they
should take a decision and pay them.

My third point is, for the working
and non-working journalists, a Wage
Board has been appointed. But, Sir,
the pampered organisation of the
newspaper magnates has gone to the
Court of Law. Sir, they are demand-
ing payment of interim reliet till the
report is submitleq by the Wage Board.
So the working journalists and non-
::orking journalists should alsp got

lem.

Lastly about the Grianilays Bank.
frrouble is going on there. This bank
is famous for its anti-national activi:
‘tles in many ways which have been
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proved in this House. They published
a map showing Kashmir as a disputed
territory. They have started a tirade
against the employees of the bank.
There may be a general strike. I
would reques{ the hon. Minister in
all seriousness to see that this con-
frontation is avoided. Kindly sece
that there ig a solution, that there is
some ynderstanding between the work-
ers and the bank managenent,

With these words, I would request
that the DA ghould not be impsunded.
I am not uttering a threat. But there
is frustration among Central Govern
ment employees. The Centrai Gov-
ernment employees should mnot be
deprived of the DA due to them. They
should not be held resvonsible for
any inflation. After all, 1be dock
workers got it, the public undertak«
ings workers got it, the jute workers
got it. But when 1t cuomes to the
Central Govermment -mployees, it is
said their number is more, as if we
have increased the number. It would
be a sag commentary on our planning
if one section which is earning fo
the Government, which 35 working for
the Government is denied this bene-

fit,

With these words, I would request
the Finance Minister to give some
sort of assurance which will allay
the fears of the Central Government
employees that the entire amount is
going to be impounded.

SHRI DINEN BHATTACHARYYA!
Including the Lok Sabha Secretariat

stafY.

SHRI P. G. MAVALANKAR: rose.

MR. SPEAKER: You had not sent
intimation. You may speak.

This is not to be +treated as a
precedent.

SHRI P. G. MAVALANKAR

(Ahmedabad); I am grateful to you,
Mr. Speaker, Sir, for permitting me
to raise a few points.
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It is a very great tragedy that the
Demands of a numbeir of Ministries
have had to be guillotined this after-
noon, leaving us really mo scope for
discugsion of various important points
which are agitating the public, 1
will be very brief.

First, I will say a few words about
the UGC, its functioning and its allot-
ment of funds. I am sorry to find that
the Chairman’s post is vacant for
a long time and {he alloiment of UGC
grants to various universilies is not
according to the needs of the regional
places. 1 am afraid the grants are
given disproportionately to Central
Universities, particularly Jawaharlal
Nehru University. 1 think this needs
to be looked into. The UGC must be
able to spend its limiteq allotment of
funds to varioug universities in a
proper and balanced way.

Secondly, about the Lok  Sabha
Secretariat and the provistuns for the
Lok Sabha Library and Regearch faci-
lities. I am sorry there is no time to
discuss this in detail. But many of
us who use the library ang research
facilities are very distressed to find
that the provision for pruper equip-
ment, I would say not only equipment,
but enhancement of the library and
reasearch facilities, ig mot bemng lock-
ed into, because the grants meade
available to the Iok Sabha Lhbrary
and other provisiong are very inade.
quate. Thig should nave been reslly
a malter of no debate necause unless
MPs are well informed and served in
terms of facilities, library and rcsearch
facilities, how can they really serve
better?

Also about certain allowances to be
made available t; the staft, nowadays
we ﬁ'nd that we are spending time
beyond six so many days in a week
and the entire staff is working for
Yong hours. I should have thought
that the Lok Sabha people—] also
include the Rajya Sabha in this—the
.whole Parliament Secretariat should
be given a little more justice by the
Finance Ministry.

2) Bill, 1975

Two more points, and I have done.
1 hope the Finance Minister will par-
ticularly listen to what I have to
say-—this is not a point 1 have made
before; I do not want him to miss a
single point—with regard to a very
serious state of affairs gomng on in
the State Bank of India. Surely the
SBI is one of the public financial in-
stitutions and it cannot be governed
on the basig of one individual's whims
or one individual's arbitrary ways of
doing things. It is a very serious
piece of information that 1 have to
give 1o this House, that the Chairman
of the State Bank is funciioning in a
very autocratic and lictaiorial man-
ner as regards the question of the
succession to himself as Chairman
and various higher posts at the higher
administrative level. He does not
seem to be consulting anybody except
himself and he has been running it
ag a one man show: he is not consult-
ing the managing director and the
nine general managers of the various
circles plus seven subsidiaries; there
are 16 top persons. You will be serry
to note that one appointment had
been recently made—I do rot want
to give the names——as the Deputy
General Manager; he hag superseded
ten senior officers in the cadre of
general managers of various cireles.
It hag resulted in a loi nf frustration
among the top people at the State
Bank. If this frustration is aliowed
to coniinue I am gfraid the State
Bank's function will deteriorate fur-
ther. My information is thet in March
1972 a conference of Chief Genersl
Managers was held and at that Con-
ference the State Bank Cheirman
gave the managemeni snuccession plan,
appointing his own successor....(In-
terruptions). I am asking the Fin-
ance Minister to state the correct
position. The Chief Genersl Managers
objected at that conference and the
Chairman of the State Bank told them
brusquely: “you will have to accept
this man as my successor; no ques-
tions to be asked!” He cannot act
ag: “I am the monarch of all I sur-
vey.” I have informafion that even
the Reserve Bank ig objecting to this
kind of succession management plan
mooted out by the Chalrman of the
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State Bank., PFinally, when the Chair
man went abroad he zave written
instructions that in his absence all the
papers should be gent to the Vice
Chajrman. The Vice Chairman is ar
industrialist; he is not an expert in
banking. I do not want to mention
his name. But the point is that the
Chairman has given these written
instructions to the Managing Director.
Such instructions are ultrg vireg of
the rules and regulations of the State
Bank of India. The Finance Minister
should assure the House that the State
Bank will not be run as a ore man
show and that it will be run on the
basis of certain principles, certaln
rules and regulations.

Pinally, there is the juestion of the
freedom fighters’ home mm Delhi 1n
which only seven persons are at
present living. It is locateq opposite
the Willingdon Hospital in New Delhi,
on the Baba Xharag Singh Marg.
One of them is a freedom fighter from
Gujarat and last week he came to me
with tears in his eyes and told me:
there was no drinking water; no hot
water for bath, ng facility for eating.
Al} thig inspite of the faci{ that the
Government of India had stated that
a home for the freedom fighters would
be set up and two freedom fightery
from each State would be provided
facilities, if they have no persons to
look after them. Each freedom fighter
Ppays Rs. 100 out of Rs. 200 which be
gets as pension; inspite »f that this
home 18 not being looked after pro-
perly. In the evenings a nuinber of
persons are using it as a shelter,

MR. SPEAKER: Such points should
be sent m advance so that the Minister
could have known them.

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): With
Your permission, I suggest for the
consideration of the hon. Mecmbers
that with regard to the points con-
cerning various other Ministers, cer-
tainly information will be passed on
to them and such action ag is neces-
sary will be taken by them. With
regard to the points relating to my
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Ministry, if you permit me, I would
rather deal with them in my reply to
the debate on the Finance Bill go that
I may deal with them in o compie-
hensive maniner rather than deal with
them just now. I hope the House will
agree with me in regarq to this.

oft 7y fmy . Dfew 23 w1 870
wawa § e 1 g A Faw arfaw
ARG Sl cOR i e L
# % g5a § et Afew sl fgwr mm
afs A% AT ga1w IS § S T ST
ar qR =gy 1+ 6, 6, fufaezd &7
waw M & fomr 2 1 w7 S W
Mfexw arelt 997 #1 @ T {90 |

MR. SPEAKER: Kindly sit down.
Now he hag categorically said that
the points raised by him will not be
ready now (Interruptions).

st oy femd R ww FY swFedr
Trgar § | fwv difzw 7 g @)
we ygE & 7 o o st W R
THY § g A H7

MR. SPEAKER- He 15 not 1n a posi-
tion to answer those points. It 18
quite clear. He hag said that some
points relate to other Ministries. So
far as his Miistry is concerned, to
the point raised by Shri Mavalankar,
he will reply tomorrow.

ot vy few® I qgeT w7 QA
g | waway W |

WS WENAT ¢ WEI W R § W
T g |

SHRI 8. M. BANERJEE: Mr. Speak-
er, Sir, I raised a point of order.

MR, SPEAKER: Mr. Madhu Limaye
{s very much correct. Me has raised
questions on Jawaharlal Nebru Uni-
versity.

SHRI S. M. BANERJEE:; Sir, I con.
fine myself to the question of D, A.
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which is dealt with by the Finance
Ministry. I have not raid anything
else. I have been raising this ques-
tion since ages.

MR. SPEAKER: Now, he will reply
tomorrow. The questiong concerning
his Ministry will be replied by him
tomorrow,

SHRI C. SUBRAMANIAM: 1 gaid
that I would reply to these points in
my reply to the Debate on the Finance
Bil] and naturally many important
points were raised, for example D.A.
It cann’t just be casually dealt with.
(Interruptions). Therefore, I would
respectfully submit that the other
points also will be made and I would
deal with all these points when I re-
ply to the debate tomorrow.

ot oy famd : g agw wweedr
Sfeew & saw | WY ¥W AT @
& @Y i ¥ T FT F1E ngeq & A
T AT | T & AT {oreaT Harew
#1 Aifeq (gt wur, savr @&t ¥@f 9%
B gT &

MR. SPEAKER: This relates to
many Ministries not one and I think,
this Ministry, when the n.lice was
given, should have been present, be
{f this is an omission, they will bhe
reminded tomorrow. Thero is no use
of arguing. (Interruptions).

st 7y fom : forerr wat §, s
welY agi 97 §3 g7 &

MR. SPEAKER: We will have to
revise this Rule about notices. When
It comeg to the Speaker, the notice
will go to the Minister als>.

Wt wq fomd : g &Y W s
Farar qrgar At ¥ gw &7 gl FR
qrer g g |

weqw wgnw : fayw fafre) wY
wie qeaT aTga § o9 fafast By WY
ST WY XAT GHAT | W UF §F 9

WTAT, T GHE W |
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Wt wy e cgR A 10T §
g frar &

gog alray : S F A A &
qE% | UF WY q FArAiecy Aifew
2 fear fom & agn @l fafesho
gAqTeeE § |

19.00 hrs.

st Ay femd : wo § & faws
T AT § 39 & @} fear 1 g Wt
w3 ?

seqew sQag g TOET I7HAT
qEIr |

ot Wy fowd : weaw wdeg,
TW Y AT ATAT AT | Afew qw
HFTTHTIE | TFUF K
gel” afyrad e W E

PROF. MADHU DANDAVATE
(Rajapur): Thig gshould nmot be a pre-
cedent for the future.

MR. SPEAKER: I think in future
we shoulq have 5 separate notice for
each Ministry. If they are directed to
separate ministries, there should be
separate notices. Those notices which
come before 10 o’clock will be gent to
the Ministers concerned and those
Ministers will then be required to be
present,

ot Ay fomd : 5w F 9z 6, 6,
fafreed A qgisrwe s fer 3

WY 99 #Y FdY AEgy § A arge-
wrEw v ¥ d9 § 7

wega wlag : WH AT H FT
FAT Q¥ |

The question is:

“That the Bill to authorise pay.
ment and dppropriation of certain
sumg from and out of the Consoli-
dated Fund of India for the gervices
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of the financial year 1875.76,
taken into consideration.”

The Lok Sabha divided:

415

Division No. 21.] [19.02 hrs
Achal Singh, Shn

Agrawal, Shri Shrikrishng
Ambesh, Shri

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Austin, Dr. Henry

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri
Bhargava, Shri Basheshwar Nath
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Brahmanandji, Shri Swami
Brij Raj Singh-Kotah, Shri
Buta Singh, Shri
Chaturved:, Shri Rohan Lal
Daga, shri M. C.

Dalbir Singh, Shr:

Das, Shri Anadi Charan
Dhamankar, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad
Ganesh, Shri K R.
Gangadeb, Shr1 P,

Gavit, Shr1 T. H.

Godara, Shri Mani Ram
Gopal Shri K.

Gotkhinde, Shri Annasaheb
Hari Singh, Shri
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Jamilurrahman, Shri Ma.

Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kailas, Dr.

Kamble, Shri T. D.

Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lambodar Baliyar, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Majhi, Shri Gajadhar
Malaviya, Shri K. D,

Mandal, Shri Jagdish Narain
Maurya, Shri B. P,

Melkote, Dr. G. S

Mirdha, Shr1 Nathu Ram
Mishra, Shri G. S.

Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Muhammed Khuda Bukhsh, Shr
Murmu, Shri Yogesh Chandra
Naik, shri B, V.

Negi, Shri Pratap Singh
Pahadia, Shr1 Jagannath
Pandey, Shri Krishna Chandra
Pandey, Shrl Narsingh Narain
Pandit, Shrl S. T.

Pant, Shri K. C.

Paokai Haokip, Shn

Patii Shri Krishnarap
Patnalk, Shri J. B.

Pradhani, Shri K.

Raghu Ramaiah, Shri K.

Ram Dhan, Shri
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Ram' Prakash, Bhri
Ram Singh Bhai, Shri
Ram Swarup, Shri
Ramji Ram, Shri

Ramshekhar Prasad Singh, Shri
Rao, Shrimati B, Radhahai A.

Rao, Shri J. Rameshway
Rao, Shri Nageswara
Rao, Shri Pattabhi Rama
Raut, Shri Bhola

Ravi, Shri Vayalar
Reddy, Shri K. Ramakrishna
Reddy, Shri P. Narasimha
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sankata Prasad. Dr.
Sarkar, Shri Sakli Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shr1 Devendra
Savant, Shri Shankerrao
Sayeed. Shri P. M,
Shafquat Jung, Shri
Shahnawaz Khan Shri
Shankar Dev, Shn
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Dr. H. P.

Sharma, Dr. Shanker Dayal
Shetty, Shri K, K.
Shivnath Singh, Shri

Sokhi, Sardar Swaran Singh
Subramaniam, Shri C.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swaran Singh, Shri
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakur, Shri Krishnarao
Tulsiram, Shri V,
Unnikrishnan, Shri K. P.
Verma, Shri Balgovind
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri D. P,

NOES
Bade, Shri R. V.
Benerjee, Shri S. M.
Bhattacharyya, Shri Dinen
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Jharkbande Rai, Shri
l.alji Bhai, Shri
Limaye, Shri Madhu
Mavalankar, Shr: P.G.
Mohammad Ismail, Shri

Mukherjee, Shri Samar
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Sambhali, Shri Ishague
Shastri, Shri Ramavatar

MR, SPEAKER: The result® of the
division is;

Ayes 115; Noes 13.
The motion was adopted.
MR. SPEAKER: The question is:

“That clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting Formula
and the Title gtand part of the BiiL.”

The motiom was adepted.

Clauses 2, and 3, the Schedule, clause
1, the Enacting Formula and the
Title were added to the Bill.

F——— — . —— B st v -
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SHRI C. SUBRAMANIAM: 1 heg'to

move,;

“That the Bill be pagsed.”

MR. SPEAKER: The question is;
‘“Mhat the Bill be passed.”
The motion was adopted.

19.03 hrs.

The Lok Subha then adjourned till
Eleven of the Clock.on 'Wednesday,
April, 80, 1975/Vaisakha 10, 1897
(Saka).

*The following Members also re corded their votes:
AYES. Sarvashri Raghunandan Lal Bhatia and Raja Kulkarni.

NOES: Dr. Ranen Sen.
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